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Tormrad, L.2.3.5., . arak nacar, Lucknow (res-onilent :2.3;.
5 voam, L2 is the lagally waedled widow of U

sfmsrisc ) A3m3aesd vy was marcizl with tha aforesaid

-

f
Aacmar: . Lo 2=2-0 N0 43 -er Hindu  rigrts ard customs anld

[ Y

. i+
ity Lvs onblon of ra2 afsrasaidi 3lec2ased she - hsse 3 sons

an® orz dadir Loy i o aroilzd in tara Caot ééé)of th2 LA,

1t Yas Tartbar son state” oo aver cinc2  bar macsiacge

ste btas b o il stz izc2as?l as  lecgally wedded
wit2 o -Tormin. Y4 ritoal rites, as would b2 obvious
fzor - - ~arus .l oL anpexures o > 17 to the C.aA..and

aftz: = d-=7F of the ‘ncessan  sh2 reor2sented  the
ma-.27 v, the adtroritizs concerr=d1 for fixation of family

~3rsio=  api Aayment of the same to her but of no avail,

tarc: oo has | gporoast =l Wris Tribunall
) . - i

3. “oovie ragieonier L3 beve tilsl counter-reply with

ct2 conearti.n, intsr-ilis, that late Shri Covint .am
. [
“auniysl tas ascdinted as Lover Divisinn Clark in RSO

@

vetete 26~12;>é in? sudse vandly  rot prorotion to the

~350 ot Assistent wem.i. 16-11-77 while vorkiny as
Lnsistant it scale  "5.425-8J30 (i3), re expired on

=" 128/, i.2, ~=2fors his actJél retire™sr.. b2 azzlicant,

~o. #auastalya . auniyal is -1io-2’ly vasiting as wilow

o°  r3 dicmeasad.  Jut no cack declication/stateranl as oo

late 3tri Sovind lam Sauniyal durirc his

-

»}
~ruice sacvice lif: 111 3zathk on ¢-11-37. In tris

corraction it may e mentioned that tre dzceasel, 35 ner Tio

stats:rent availa®lz in tbs record, hal marcied on2 5Tt.

»atadavi in oro year 1956 an4 although thay had a ctril?

out sussegdertly thz child died. The:idftﬁf,éthﬁj a1i

“ ~

A A ded s

no issus. 1t Lg further stated that late shri “orint v
s
$

ese éﬁJ
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samival 1 oot maintair Yio marrizl wifg 3mt, araizri
ﬁ - w5 4 —svad oan aaslication in the Court 5L Civil
S Jaucor, Jaari Sarhval, after coonsidering the mwarits
H  of tr» caisn, LYo Civil  Judra, faurd Carhw.il, in his
fuigaﬁent 3so-1 2%2-1-32 vpaassed an ordar that tre
| _ , marriéqe ‘:f ~7ind e Tasnlyal with set. dabadevi
was.dig3yiw.i (% trar cop wi e saild 3udgement

e

;. Iris 4part a

‘vb .
fud
iy

i
c <Lttt owmas iisd rac2ivzl o do Tadruary, 137> from
o gt gdsvi, smaroict vife of late 3tri Covind

' . .ariyal that 3bci Saaniyal tal Jesertel ter

31 arat 2r 13dy ‘ur wk2 last 7 y2ars put

-~

cz Shri Cauric +1  iil not r2port the matter

e
b
s
3

to trs Sovernrgne wh Cf Was caquirel undsr thez R.ilway
| s - .
J Sacvice “Coniuct .iules 7260 that nd Railway osecvant
stould -enter intdo o7 coniract 3 marriage with a

i ~icson raving a spousz Jivirg, prosiiled that th2

Covarrrant may permit the %1ilvay Szcvant Lo enter

AL 4
\ irts or contract such marrizcz. socoridingly ke was
f') ¥t - s
«ieap up nd issaedl with a Charcgs stoot with

3 articlas of crarges fram:. scainst rim. Uis 201y
.8 considar=i. P2 suomitted tis Jeclaratinn

fev3i 27-4-77 durino the cours: of enquiry

proceedincs that Smt. Maradevi vas Fis le&cally v=aided

wife ani had rno children. te 3lso declared trat

bis family consistal of self 45 years, widow moth3r
5f 78 y=ars ani widow sister of 52 yeané (copy 27

Aaselaration is annexed as Annexure CA-2)
-~ Mj’j;k
4, It tas further been stated trat tre dzatk of
/\

“ late Shkri Govind Ram Gauniyal, 5mt. Maradavi {(3isocz2d

be ‘

el :
~
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M2 odreasged smicliyre) sme. Dikka Jevi (mothrer
{

rrase b einloy 2, , and tha agplicant applied

vront o settlamene  lues il censionary

"oetafits. jince trzr- 'warae 3 clairtants vide letter

Aated 29-12-33 varn v e 2A=3) 311 of then vwere askad

to produce suc =ouios cerli:icata.  Howasvar, as Smt.

Dikka Devi (-otrar of t da2cessad smployze) alone

pro..cz2i tha sucrassion caktificate duly cranted by

Tooer, Laalltooad, lucknov, as wer judcement

1-2-71 {Arnaxuire Ca-4), on its basis, all

.

ne twes wertaininge o late Shri Covind kam

Yaa are geoo irily wals to ber. ! aither the

22t osroduced the suc ession certificats nor there

oeing arny daclaratisn 2y late shri Govind Ram Gauniyal

)

that th2 spplicart is ris 1l2cally wedded wife, she

is not lecally :ntitle? €57 =ry claii and the application

1ls

de

lia»l= <5 be dismissei.

L & wwﬁ’( E)W

T2 e o
-t E S B

I tave throroughly con2 ttrougt tr: contants
£\

ot tr» aoplization ani perusa2i the papzrs anansxad tharato.

-

Ca

A

s i3 noteworthy trat :tros th2 porusal of of

b

I

\nrex.rs Ca-4, whick is a copy of th: sat =2ssion

ci-titicits lated 4-2-87 issueld by ths Ciwil Juigz,

Malit ipad

-~ ~

‘L/L -z /«;‘\ . v

;1skows that th2 succession certificate

was issued in favour of $mt.Dikka Jevi Gauniyal, widow

of late Stri Drarmanani Gaaniyal (mother of the aforesall

deceas=21 Stri Govind Ram Gauniyal} rzgarding ths Estate

of late aforssaid Skhri Go-iel Ram‘Gauniyal, anl in

regard to the paym2nt of deatbh-cum-rztirament gratuity,

GI3, leav= =2ncashtmant ani otler bencsfits eatc.

L

e

Ls /d.wi'\"‘ :
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T Mty ols, iroortant +o mint ouc that the
aforzgilt daczasadi L1t not tainain vis married wife
Jmt. s 1n3ri, wbo Y ococ2ioan appiication in the

- Court 5! 2ivil Judge, raari Carctwal. This is also

csicnificant b .o s 2casal oo annexurz Ca-2 shows

Jtrat th: afoies L' Z2zceasz?  .o7ind Kam Giuniyal

ST TR re————

’ . ' saomittz i a ié:;ara:izn iitza 27-i-73 during thre
cHurss ji snuiry (roaceziings o the ef.ect that
Smt, aradevi tras Yiw 2 legally vieddad wife and bad

fno ~viliren o . r=s 2lso Zaclaral that his family

consises 31 521 4, years, “idow rmother of 78 years
ar 1 ;fr-"5isisr of 42 wzals, fhis fact also should
not 2 Inst sight of  that tow ;ppliCant also claims

to De'tré lecally w=2ddzi v ife of éke aforesaid deceased
d ciaim“ rars2l? to D2 tr2 claihant ot family
~ension. <Thus, this Ddeins so, ani in the face of

~

tr: succession certificate issaed oy the Civil Judge, Febadod -

]

Luckn v dat2d 4-2-32 in fivous of trz aforesaid
3mt. Jikka Jevi(_mothar of tre aforesaid iecease?)
I 1i~3 it ex~ediant that it will mest ths 2als of

justic: it th2 auvplicant is direct2d O sd0mit
~ to raspondents
Succ:ssian Tirtificate/ from the Cormp:cent Court of

f3u  sntitlinc har payment of the farily pension
. = L e P R P R
-as clairad Dy hegA to pay the family »=nsion or other
~ b o~
oanz2fits to ths person in whose,favou€\ Succession

*

Cartificate issued by tha Competent Court of Law 7

and I ord»r accordingly.

8. The application of “ha apolicant 1is lisvosel of
as anova. A0 order as to costs. P
/
e

. Cﬁi/;UDIC AL MiIM3ER,

Jqted:26 /2/34, Lucknow. ! , 25ﬁ*1.§§

(tgk)




W 1
Seo.w - . .
J_uC iy
gan, eus lye Geuniyal

T e
Vs T T
- Jnion & coInd (R ¢ whe e ee o e E‘.espo CICLEEL H 'i;s
V- L KR
; . I (TLE FAMILY PENSION
Tt e Eeaod ool
e
1 e Trihex 1 & to
N Par use Lo Trinuan 1 C
3. Loanlilecatics J/sec. 16 of the Adninistrative
Ly itane L act, 1956 R 2 to 28

S Ve zalatng. @
: ~hieoe lELegs 25.12.1€88 .

Index

2 pnexure 1 (Jrue coos of otime dt. 20.12.3%)

3, eeeyure 2 (True cooy of seidth certificate

1T,  mrexuate 3 (Lruee copy Of fepresertation dt.

.
QL7

[\]
~J]
.

[y
-
-

>

. spnexera 4 {Wrae covy

by ..z oxiant no. 3)
2.  ranexuce 5 ( Frue ccLy of aeoressntetlon db.
14.12.2987,

Iy

13, Cnnexure 6 (True copy © aarriage Cartificate)

h

14, spnexuare 7 (WMrue coty © Eavitation card)

Fh

g (True copy © shotograzh)

9 (srue co-y of ~deh School Certificeie)

27 arney ire 10 (True cosy of Transfer Certific.te)
i, sraeseere 11 {(Lrue coy of 2irth Certiiic L)
1e, sppoasare 172 (2run cOwy ~F hirth :e;*ifica;c?

True

(True

50
“a
5
bt
o
-
s

31 to 33

34 to 36
37 to 39

40

13.11.87) 41 to 43

%4

W

te 5

18




b
leii . i
S-:J
U DOUCRIPLOICE OF rorsRyer o Tt 2l sl
23, nraexure 16 (True co.y of Reilway Ifgntity
: card) I 65
5 Anmesura 17 (True cooy of Chart o Fee Rein-
surse ent) 3 : - 66
25. A .nexure 18 (True cos, ol Declaretion dt.
15.5.1957) : 67
2. Looexers 19 True copy ol Juagetwnt ét,26.3.1282) 68 to 69

27. A exore 20 (frue co:y of Ccipromise dt.26.3,52) 70

95 neesx re 21 (Prue cpryof recistered IL. datec
22.2,1988) . 71 to B3
2. wanexure 22 (True copy of reinder dt. 4.1.198&; 84 to &5

30. Annexure 23 True copy of Rae.inder ¢t 20.1.1938) 856

31, Annexure 2¢ (frue copny of Reminder 21,.6.1988) 87
22. foocexure 25 (True cony of Letter dt. 7.7.1938) 58

33. Annexure 26 (True cosy of Jlelecraas dt. 35.7.1983) ze

34, Annexure 27 (True copny of letter dt. 10.8.88) 90 tou 91
Lool S I\C"B’r\ A YNL
e
D".'—“ Y\: 12'1201990 __(f.:oeC. Dl«&"'a;:.‘.‘\ P
' ADVCCALS

COULSEL ol szrk-luT

PHEITEET g m




PRI

‘ ¢ | | L

i \»‘;“;L ar Renet f.uc;m(}:"’\ \ - \q .
T ’ paic of riisg - hrP\‘U ‘ -
te » . pase o Roec "\\ o -
1 - 2 ‘ | i) T

- e w-““‘-"
IN THE CENTBAL Anmmsrmvn mnmu ¢ v\;)
IDGRNOW CIRWIT BENGH, DUCENOW,

ya

Regi stretion No, “il of 1969

N 4PPLICATION UNDER SECTION 19, OF THE

ADNMINT STRATY VE TRIFORALS ACT, 1985

ENE 4

-~ g;_ .
. SNT, WAU SHIVA GAUNIYAL (mmemployed)

aged abat 43 years, widow of Iate Thri
Govind Rem Gauniyel ( the'decetged' who wes
emplg?ed ag "ASSISTANT® in the S.0.(B)'sg
¥ Section of the office of the Directar
-»-"**j\’ Vo Generel, Recterch Desigh & Sténderd Oreénishtion,
[ Menek Nagsr, Iuclmow &% the time of his desth),
N \oU 8t present resident of the House of Strt 4 ghe
Do) M Gogain, Deep Neghr, Dhindhe Fhexre,
A w  IJCENOW .. 226011, secssess  WPPLICANT

; V8e

1) The Union of India, through the Secretary to
+he Government of India, Minigtry of RRilways,

R lway Depriment, Bail Bhawen, NEW DEIET
( k\ R

Ub Q—fﬁdﬁﬁil

eveoosea Opposi.te Party/No.J
Respondent

2) Te Secretary, Reilway Board, Reil Bhavem,
NEV DEIHI, '

ceasesee QppoSite Pal"ty‘/NO. 2
Resp :
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3} The Director General, Regearch Designs
and Stendard Orgenisation, Minigtry of Bailways,
Céntral: Government of India(Union of Indis),

Mensk Neger, IUCKNOW ..., Oppogite Party/No.3
] Regpondent

DEPAILS OF APPLIOCATI

S -

This applicetion is agringt the non-

complience 8nd no response of Yhe regpmdants on
the applicant' s legdl notice dated 20,12,1988, sent
thraigh her cansgel by & registered post/&.n‘-., vhich
hes been served on 8l1 the &bove respmdmts; A true
photo copy of the ga2id notice is ennexed herewi'&h
as ' Anpemre No, 1' to this application, Bomo of th

.
V N r2in points of the sazid notice are &g tndert--
} (1) Reference No, 88/H-GOVE, /R.2, dated 20, 12,1988

{ii) Notice sent to the respondent nos.l,2 &nd 3

(1ii) Subjeet in brief : The tbove notice wag sen

' for the fixtion end peyment of the fBmily

pengicn of the applicent® s usbmnd Iate S

Govind Bem Gauniyel, who died on 4,11.1987

_while in active service &s "Rogigbent” in

office of the Respamdent Fo,3, with effe

N & frem 05,11.1987, inmedidtely end at moe;
DW 577—?‘;/7/7(‘7 thereaftei' its reglar payment every manth in X
of the applicent, But neither the said

pengion heg been fixed nor p2id to the
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$111 yot, inspite of the &pplicent’ s geveral persmel
effortg, end representédtions, rem:;xders, telegrom

end the @8bove mentioned notice, ( For dotgil diseussim
ple2se see pard 6 "Details of remedies exheusted"

- -

h ereinbel.ow

8, Jurisdichion of the Tribunsel s

The applieant declare thet the mbject
metter of this applicaticn by vhich the appliceat
vants redress®l of her losses, is within the

jurigdiction of this Hon'ble Tribtunel.
3. Zimitetion ¢

™he applicent further declere thet the
epplication is within the limiteticn period, 83
pregépee in Section 21 of the Administrative
Trilunels det, 1985,

4, Foctg of fhe CRsa s

-4(1) Thet the applicent is the vidow of Iate Shri
Govind Pem Couniyel { Hereindfier referrel to &s

_ “ths deceaged' ) tho, &t the time of hig domise,
we.s employed as °dssigtant’ in tho S.0.(R)'s seetian
of the office t:f»the Direc'—boé_Gaxé@él, Regearch Degig
ead Stenderd Orgenisation, Hanek Wegar, Inclnow (res-

pondent no, 3).

4{2) Tat the afore.said deccBsed died @ the 4th

Foverber, 1987 , vhile in active service with ke
— L T T NN— e e —— e . . .

respandent nos 3. { A true photo mopy of the dstth
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certificdte is @nnexed heremith 2g “wmexare 1ilo, 2
to this #pplic-tion ) .

4(3) Tha=t the «foresail deceldsed v#g & porménent
ecnloyee of the regpohidents, «nd until his demise
hhe h«C renfered 2bout 3‘5 ye=rs of neritoricug

it vnblemighed services vit: them .

4(4) Tat the «fores:id dece+sed h&s left behind

-
1

his Following lepzl heirs «nd succescors; +ho =11
=3 R #

- - 0
-

vere entirely desemdent o 1L.iv Ord wore s

=y

erilr nentors regiding together (-

“

i. The wpplictnt,

ii. Primod C-uriyel ( con, eged tbeat 19 yrs.);
iii. venoj CGzunmiyal ( sor, vpged &boat 16 yrs.);
iV, Duneri Fotne Gumirel { 2-ughter,

woed wbat 14 yre.), end

Ve Wnot Geuniyel { rom, &pged wbeat 12 yrs.)

45y Tt tho aforcseid leg@l heirs :nd successor
—8 of the deecadsed &re now entirel ~fependént vpon
the @pplicent for their amrvivel, fooding,
ghelter, m~intengnce, efuc~tion ancC mecdcsl treatmm
tmt eve.
It is pextinent to mention here thet the

mother 0.7 e Jece-sed Late Iat, 2ilkka Devi

Geund 7ol &g &1leo residing it tle dpplicent

in the (eceased's f»mily, She v~s & very old «and

chyeically wetk ledy, h«ving eiling he=lth nost

o “ne time , e mostly remained confimed o

Lo until her daddr «1 the ege of 87 yewrs,

——d

aring this period, sae 2lwdys rocrirad

{

consider-Dle sum ol roney (ver, rarnts, Blowme

for her redicsl dre-tremst “nd 1ook o ~Trer,
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wab
Her eye sightL glso very weak and

accordingly she reqlireé, a considerable gmount of

attention.

It is further perktinent to mention that

the aforessid Pramod Ggmiyal ; Hemoj Gauniyal ,

| Xm, Sobha Gamniyal, and Vinod Gamniyal, all are

Yoo young and studying at the moment, They all
are glso unemployeed having no s&j:‘ce of in -~ come.
Accordingly they all require = considersble sum of
moriey for their educgbtion in addition to other

expenditures of their ; ngintenance,

kl
i
-
5>

(4) (6) That the applicent is en unedncated end
unemployesd widow of the deceessd , vwho is hgving

no scarce of her om in - come, It is also pertinent
to mention here that the gpplicaent®s one eye is
glso defective , gnd accordingly she requires a
considerebhez sun of monsy for her nedical treatment

besides other expenditures.

& (T That the Unjon of India has provided for
irmediate relief of femily pension of the deceased
who is a Government Servent at the time of his
demise, to be paid to one merber of the deceased
fanlly who is stil) depgndent upon the estate of

the deceased. The Government has also provided
thet the femily pension cem be given to any dependent

of vhat-so-ever age, after its fixation.

L

& (8) That the membesrs of the deceased family
have not been given the family pension of the

deceased since his demise on 4,11,1987.
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4 (9) Thet the applicemt ie fully entitled
as per the law to get the femily pension of the said
deceesed fixed mnd paid to her since 5.11,1987
immedictely and atonce, amnd thereafter the applicant
is further entitled to receive its regalar

‘ payment every month without eny default,

4 {10) Tat the applicent is entitled as such
being the Karta of the deceased's fami.lﬁn

ﬂé {11) That on 13,11,1987 , the applicamt
submitted g Written Letter dated 13.11.,1987 before the
respondent no, 3 informing him that the said deceased
| has expired on 4,11.1987, and also reqiesting for the
payment of the said family pension ete.., to her
at the earliest, A true plhoto cop, of the said

letter is smexed herewith as Agmexaure Fo., 3  to this

» gpplication,

L

4 (12) That in reply to the sbove , the respon-
I'}dent no. 3 asked the gpplicant to submit documentary
' proof in support of her claim as legally wedded wife
of the deceased , becaise according to the respondent

no, 3 alone, the deceased exerciged only one nomination

in favoux of Smto Tiahg Devi ( his first wife to whom
the deceased labter gave ﬁi'{gz".e before u{a,m.,_pg‘@_tg
the gpplicant) for the paynent of only S.R.P.F. dues,
The i‘esnonden't no., 3 alsc Gisclosad i% Li'*st time that
W{T\‘W 7}:{1{7 vghe doieased did not submit y nominatlon in respect
llo £ the applicant Eflglio- did _xl(zt_l_n-fgf“m abou v the

'second merrisge with the applicent as per miles ufter

Ei.:isuomulon of hig marriage with Smb. Iagha D.. 1.
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A tzue photo copy of the said letter of the respondent
no, 3 bearing reference no. 4 / ® -~ 944 dated 27.11,1987

is gonexed herewith as Amnexure No, 4 to this gpplication.

4 {13) Thgt in reply to the sbove ;, the gpplicaat
submi{ted a detailed reply in the form of representation
alongrith photo copies of agll the documentary proofs of
her being the legally wedded wife of tho doceased. A
$rue photo copy of the sald rr;resentation dated
14,12,1987 to the respondent no. 3 is ammexed hersewith

as mnemrs o, 5 to this gpplication. . vhersin fhe

appliczat suobmitted the following :-

(i) , That the applicent *s marriage was solemized

T e

rith the dece=sed on thi 2nd TFebruary, 1968,
rites T oTT T
s per H:'.nduL - end castoms gt the

f
megident of her father I ate Sri Irushi f_tg_m

Joshi at village - Salan Geon, District -
Dehradun. 4 trae photo copy of the marriage

certificate of the said marriage by the

village pradhen of the Panchayatof village
Bhagwent Pup, District - Dehradun is annexed

herewith as jinexurs No. 6 to this application.

Tervther more , a True photo copy of the
invitation card of the said marriage is also

znexed herewith s annexure No, 7

to this spplication, Accordingly there was
a legal and social smction both,for the said

narviags of the gpplicemnt with the decegsed.
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(i1) That ever since the szid mdrriage, the
lapplicant hed been living with the decc®sged &s

‘his lewfully wedded wife, The &pplicént has gx

l perforned her pért of matrimonial obligtions

towards the deceased with full attention,
, devotion and utmost care till his demise on
4,11,1987, Neelless to say th«t the applicant
\wis still performing her pért of obligttions
tovards &11 the swid legzl heirs #nd successors
vith utrost sincereity. It is pertinent to

men tion here that the epnlicént h&s resided

with the dece«sed till his cemise ené there -~
ofedr a1s0, in the officiél «ccomodati on
provid-ed@ by the respondent no. 3.

(iii) Ta=t eversince the seid marri-ige, tae

st-tus of the tpolicsnt &s lewfully wedéed wife
of the decessed h~s never been di~llenged,
objected or interrupted bj ényore till yet, 4
true pho3o cony of the photogr-ph of the &pplicent
dece=sed, and the decexsed’s mother showing
fhem together is &nnexeC herewith &s vmmexre
ilo.8 to this &p: lic=tion,

(iv) ™et dne to the s»id wedlock with the
v‘deeeiused, the “pplic-nt gve birth to the «fore-
gaid three gons -nd one d-ughter, 4 true photo

copy of the High 3éhool certific~te of the
gpolicnt's eldest son Premod Geuniyal from the
Uj,%c—rﬂ +11lghebed, showing the decessed &g i-
of the @pplictnt's s+id son is ennered herewith

g wnnsmre Fo.9 to this appli@i'-‘icn-

==
AT ] T ureT -
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Purther in order %o show the dsceased as father

of the upplicant *s said son Pramod Ganiyal ; a

true photo copy of the trasfer certificate of
{ rramod Geiniyal from the Ierck Yagar, Reilway

School ; ilenek Negar, Iucknow is gmexed herewith

Y

as gmexurs No, 10 %o this gpplication, Further

more tha true photo copies of the certificates of

<

the applicet 's other issues Vinod Gemniysl end
Sobha Gamivel from the St, Herry g High Scacol,
Nen sk Magar , Lucknow is also egamexed herewith as

anexures nos.ll and 12 respectively to show the

decessed as their father.

{v) That it is also pertinent to meation heve
that the deceagsad was also residing with the
applicent as her lawfully wedded hmsbend. The
deceased never hesitated before in disclosing

» nimself a5 lawfully msbend &f the gpplicant. &

‘ (‘Hw

true photo cépy of the savings account nao, 6144 o

the Central Bank of Indig, R.D.S.0. Branch, limek
Nagar, Iucknow &3 disclosed on the front page of
the oass-hook ; showing the said account in the
joint name of the decegsed and the applicant ,
emnexed herewith as nnexure No. 13 to this

- S g (b e

spplication, TFurther more a true photo cop¥ o

the prescription dated 4,44,1968 bearing no. 1
of the eye Hospital, Sitapur showing the app

as wifs of the deceased is also filed herewi
DRI JW’%FQW Amexuxe o, 14 to this application.
F]

(vi) That there scers no regdon as 4o wh,

deceased did not inform the regpondent ro.
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his marrisge with the applicant as alleged, It is
pertinent to mention here that the facts as dis -
closed below will further establish that the
deceased had informed the respondent no. 3 and
the conceme&; department gbout his lawfal second
marriage with the applicarb es per the law and also
mede the nomination in favour of the applicant. Ab
this juncture , the demial of the respodent no. 3
in the sbove matter is simply biased, incorrect,
illegal, inoperstive #nd unsustaingble in the eye
of law., TRarther the applicent was not aware about
the .. allegation that the deceased had not
informed the respondent no, 3;‘;about his sgecond
marriage with the gpplicant end did not make any
nomination in her favour, No such enquiry wgs ever
mgie by the respondents during the life time of the
. . Bev reyuined T
deceased, in which the applicent had ;submt any
reply. The below mentionidfacts will clegrly
egbablish that the decessed did inform  ‘the respon-
dent no. 3 sbout the second marriage with the

applicant m1d excercised due nomination in favour

of the applicant as per the law.

(vii) Tehat the con®med official records in res -
pect of the Railway Passes , as issued by the
Reilway Department as per the rules to the deceased'§
family will clearly establish that the deceased
himself applied for the inclusion of the names of
the applicent and his aforesaid 3 sons sd 1 dangnter
in the Rgilwgy passes , as members of the deceased

family. ZLeteér on the nzmes of the gppliceant eni

her said issues were entered in the ragilway passes
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isgred for the fgmily membersof the decegsed, This
further establishes the fact that the decegsed did

not deliberatcly conceal the name of the agpplicent

end his issues,and his marital status as legally
wedded msband of the epplicant, from the respondents.
4 true photo copy of the said Railway pass bearing

no. 25680 is snmnexed herewith as fanexare Fo. 15

vo thisgpplic=tion.

(viii) That the fact of the issaizice of the
liedicgl Tdentity Card bearing no. 736 dated 19.4.1985
by the respondent no., 3 on the gppliegiion of the
deceased ; disclosing the nauss of the appliecant

&nd gll the aforesaid children a8 family members of
the decegsed further strengthens the truth that the
deceaggsd never concegled the fact of his second
mar=iage wvith the gpplicept zad hizs merital status

as legally vedded rusbend of the gpplicent, from the
respondents. A true photo copy of the said Hedical

Identity Card is gmexed herewith as fmexure No. 16

to this gpplication,

(ix) Th:t the fact that the deceased zlso used

to receive the re - imbursement of the tution fee
of his zforesaid 3 sons z2d 1 dgagater from the
respondent no. 3 further estgblishes the applicant’
conteation . These mzcords e avialsble with the
responfent no, 3 will show that the respondents
have always treated the applicent®c™aforessid issacs

as fanily member of the deceased.
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4 true photo copy of thechart showing re - imburse -
ment of tution fees of the a-pplicent®s sgid

children is gmexed herewith ss mnexure No. 17

to this application.

{(x) That the fact that the decessed was residing
alongwith the applicant and his szid children in

a joint Hindu Family alongwith his mother Smt,
Dikkg Devi Gainiyal, and his sister Smt, Msheshwgri
Devi glways in a residential accomodation
provided and allotted to the decessed by the
respondent no. 3 , since 1977. This accomodation
at the time of death of the deceased was situated
at B - 36/ 3 R.D.S.0, Colony Manak Nager, Iucknow,
This further estgblished the fact that the decessed
never wgated to conceal his second marrisge with
the gpplicant from the respondents. The gpplicant
eznd deceesed both resided together contimously as
usbend and vife for about 20 years,snd during this
this psziod thelr mavital relationship was never
chgllanged , interrupted or cbjected by say person

or ezs.‘bho.?ity inelnding the respcondents,

{zi) That in i:he‘ aforesgid representation , the
gpnlicent alsc explained certain relevant facts
ghout the glleged nomination of Smt. Hahg Devi
hy ihe deceased only in respect of S.R.P,F. Gues ,

whidr are disclosed here in below g~

(2) That the elleged nominztion of Smt, ¥sha Devi
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by the deceased is not the complete nomination at
2ll end it is not done in accordance with the
rles snd reglations and prescexribed by the
respondents. The alleged nomination of Smt. Msha
Devi igonly in respect ¢f the S.R.P.F. Gies gud

i% is no¥ in respect of the family pension ; grami-
t¥ ; erd Insurance dte. md accordingly the clagim
of the szid Smb, Mahg Devi if eny in respect of
the family pension of the decegsed is false ,
illsgal, beseless , null and void and withowt =y

athority ¢f whabtsoever nature.,

(h) Tat however it is tmme that the decessed had

narried with Swt, Mcha Devi resident of Willage -

‘ﬁ?@ﬁ?\%{yw

Bafol Gaon , P.68. - Pilkholi ;, Patti ~ Rolagarh,
Digtrict —~ Parri - Garhwal in the year 1953. Pu%
later on the decegsed had obtained divorcs with
Smt. Hehe Devi on the 15th May, 1967 ez per the
castomary fites and rituals and prevalent and
recognized in the said remote villags of District -
Gerhwal, After £ obtaining the szid divorce , the

deceased got married with the applicant,

Tha deceased obtain the szid divorce with
Sat, IghaBevi on the basis of the custonmary
lz7s as accepted and proclaimed in his society. The
sgid divorces was obtained in front of the Panchyal
of his home village - Pall , Pat®i - Inably,
Post .- Kesemmi, Digtrict - Pairi — Gaxlwal, consis -
Ting of the villazz Prafhen 20d 5 Paich Xerter
in fropt of vhom the dsceased has also ualc gof

o»:zn dzcleargtion i far fivorecing Swi. Vehe Devi
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on the gyround of unchastity =nd her bad
chargeter, A true photo copy of said declgralion
dated 15.5,1667 by the dscepcsed ig snnexed

herewrith as jmmexufe No. 18 te thiz application.

nnd only after the said divorce , the decezsed
ugreded sith the gpplicant on 2.2,1963; as

-~

dascribed bofore, Accordingly the merriagse of

“he gpplicent with the deceased is not illegal

Bat lawfzl ead 1t is in aecordgce with the Hindn

t-4
S

vites g1d eazicems hzgriag the foree of lav.

cgsr not be szt at all that on 2.2.1968 Smtb.

1
B
[1V]

Dewi, vas the 7ife of the deczasad,

S0 25 to avold gy brthaw controvercy
in to the matter and also to melke the zforesgid
divorce doubly sure , the fzcoeded obtaincd

{ N c decree of divowrer ageinst the gald Smi.
' Devi in the year 1982, from the Goaxts of the Gvil
Judgs, Pervi .. CGgrhwal, in e cese ¥ Govind Ran
Vereus — Sut. Mehag Devi , 1% Yo. 40/81vby way
of compromise®, It is pertinent to mention here
that Smt. Jeéha Devi herself consented for divorce
vith the deceaset only on the payment of mzinte
enzace egllowance and made g compromise to that
effeet. It is also significeat Yo meation that
ths szid Smb, Tigha Dovi never objected againsi
the marital »eluationsBip of the deceassd with the
A\Y Q¢ gpplicent, 4 trve photo oopy of the szld judge -
WJU{\;/W@ ment znd couprromise is zanexed hers ohth g3

imexure nos. 19 gn@ 20 4o this gpplication.
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wccordingly «t present Snt.IBha Devi is simply
& divorcee, having 1';‘10 cléim in the péyment ol
forily pension to the f4rdly members of the

s+id deceased,

(=4 Thet the déceagec‘i"s mother If&te Snt,
Dikka Devi Gamiyell ws a very old Iady end die
died in the ye2r 1989, the h«d been living with
the family of the deceSseg “nd applicnt since
beginning . For her marwi el 8pd meintenvnece,
che vBs soleiy depe@dmt upon thre decetsed, who

vi*s ror only legdl heir &nd successor surviving

+i11 lagt. ¥nd after the demise of the decedsed,
che wos only lookedjl after by the the Vapplio‘&n?'s.

The s&id nﬁother of the deceased has
exeanted a regigtered LIl d«ted 22.2,1988
disclosing the entir e truth ebant the deceased
and applicent,end ﬁheir succesafil meritel
relétionship. The s=+id dnt.dikka Devi Gauniyal
has also given, af-l;er her demise, her all
proprietory rights %f;o the appliesnt, vio k=
«ccording to her &lso is the lawflally wedded
wife of the said décaeasec!, 4 tme ¢nd photostat
copy of the s&id \EI:L is smnexed herewitht as
Jmomre No, g1, to this epplicstion.

there*s tﬁe deceased' s sister, amother

-&also
vidow, mt.lisheshveri Devi is/e very old Iady ,

He vlso reméins i1l for most of the time, &t
precent che is &Iso under the care and arstody of
the aspplicént, and accordingly solely dependant

upon the family\ pension of the s+id decessed,
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(x34) Taat the applicgat is uneducated , vn -
employseld zad helongs to a poor family, having
defects in her one eye; accordingly in-cgpable +to
carry o2t any job opportunity effecitively, The
epplicegnt is also suffering from chronic Asthma .

I+t is pertinent to mention here that the deceased has
not left bexhind any substential properties, deposits
cad ossets snd there is no sncestral properties
sufficient for the mzintensnce of the deceased®s

fami 1y member, There is no source of in -—come.

4 (14) That thereafter the respondent no. 3

never replied the aforesaid representation dt. 13.12.87.
nd neilther the €amily pension of the decesed was

fixed in favour of thegpplicent nor it was paid té

the applicant inspite of her severgl written amnd

oral requests to the respondents as described below:-

4 (15) That on 5.1.1988 the gpplicant has sent
a written lefter / reminder dated 4.1.88 to the
respondent nog. 2 and 3 and alsc to the senior Sr.
Dy, Director . R,D.S,0., , HMenagk Negar, Iuckmow to
got the aforesegid family pensbon fixed ad paid to
the applicen at the earliest, but neither this
letter was replied by anyone of the gbove addressees

nor eny action was teken in this regard. AWM*”M{"-"J
4 Al Rewivdis 0 ampapcel beveriih o Aisene NO. 22

4 (16) That further on 21,1.88 ; theg—a“poil;.cw‘c

has sant an-other letter / reminder dated 20.1.88
through registered post to the respondent no.3
but neither it was replied nor the family pension
was paid to the spplicant. A thu mma.;@bz T o

Seld Leatey Cy Ly lp el Wlacia vl o f'}’hNgL,t o 22
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4 (17) That in the mesn time the applicent

made several visits to the office of the respondmnt no,
3, for the fixagtion =@nd payment of the aforesaid pension
to her , Tt all her efforts went in vain,

4 (18) That on 21.6.88 the spplicent hended over
gnother letter / reminder dated 21.6.88 in the office
of the respondent no, 3 , but it wgs also not
replied and neither sny action was tgken in this regerd.
A trhe photo copy of the said letter is annexed here -

wvith as Mmnexure no, 24 to this gpplication.

4 (19) That thereafter the gpplicant was orally
told by the office of the respondent no, 3 during her
regurlar vigits to submit the origional copies of the
aforesaid medical card and railway passes ags issued to
the family members ofﬁhe deceased, The applicant
submitted the origional copies of the Medical Card
bearing no, ¥ M 0736 and the Rellwsy pass bearing no,
256900 vide letter dated 7.7.88 in the office of the
respondent no, 3 , but even then no action was either
taken no» +the said letter was replied. A true photo

copy of the sgid letter is snnexed herewith as mmexure

€y T G i

4 (20) Taat when no progress was made in the dhove
regard, the applicent has sent a telegram dated 3.7.88
to the respondent no, 2 to expedite the payment of
family pension to the applicamt. A true photo copy
of the said telegrem is snnexed hereiwith as nexure

No, 26_to this application.

o g e e Qe o
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4 (21) That thereafter the applicant wrote a
letter dated 10.8.88 to the Hinister of Railways, Rail
Bharen, Hew Delhi , for the aforesgid payment. A
true photo copy of the said letter is ganexed herswith

as Lmemre No. 27 to this gpplication.

L {22) That in zbsence of any positive
respongz from sny cormer, the agpplicent sent a regis-
tered notice dgbed 20,12,1988 through her counsel to
the respondsat nog.l ; 2 and 3 by regisered post,. for
the fixgbtion =snd payment of the aforesgid family pension
to the appliceas w.e.f. 5.12.87 ; vithin sixty days,

of the service of the szid notice upon =1y of the
responfan’ Pfailing which the aprlicant shall hagre no
othewr meeourse exespt %o inicigte legal ection in a
competzas court of law against the respondeats at

thelr cozts ; conSegiemcas end risks , A photo copy

of the s:ié notice is ammexed herevith as fnexurs

o, 1 %o this gpplication.

S 3 @ . o e

Inspite of the above notice ; neither

the family pension of the deceased has been gixed nor
palé to the applicant tillyet. .nd further no reply
of the above notice has heen either given to the
applicemt or her cousel, Alrmost sbout 8 months have

elapged since the gervice of tre gforesaid notice
upon the respondents, Mmd in gbzence of any action
or emy ¥eply on the part of thes respondent ; the filing
cf this application remains the only alterative for
the applicant to get the family pension of the said

deceased,
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5. Grounds for relief with legal provision :-

() Becsmise the gpplicant iy fully en%itled and
I eatherised as per the law to get the femily
pension of the seid decegsed fixed& in her favour

by the respondents,

(ii) Because the gpplicet is fMlly eatitled znd zitho -
rigcé as per the lew to recover and recelved the
entive Gne / balence sum of the family pension

of *Lcaszid deceased @ w.e.Z. the 5th November,
i
1987 +111 the actual dabe of peyment, atonce and

vith ivmedigie effect.

(14i) Becamse the applicent is fMlly entitled and
sthorized as per the law to received the family
pengion of the szid deceased from the respondents

( every month regalarly and without eny defzilt at the
‘ > vede fived as per the luw,

. (i%) Becazise the appliceant is now the Xarita of the
decegsed’s fardly mmd is lookinz after for the
fooding, shelter, survival and maintenamce ete,,

of all the sald merbers of the deceased’®s family,

(v] Bacexse the gpplioent has to support
the decepsed’s sister of
\ 59 years age eud her gelf g1l heaving eiling health
l ; her three sons and one darthters aforesaid , =11
the sald merMers of the deceased's family laft

N W

over By him after his demise,

Becerse there is no earning mesber in the fz 1o

L 1

Kl

o7 the dcezescd zné thsre is no source of in ..

corwz for the survivel of the Cececased's Temi 1l

ey W
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(vii) Bedam.se the decessed has died while in active

sarvicoe in ths office of the respondent no. 3.

(viii) Becgse there is no other person emntitled or
t artisrised a8 per the law to get the family
sension of the decepsed fixed inm his or her

favoer and recsived the seid family peasion from

9 the respondente, except the applicant.

(ix) DBacaise ihe gpplicens alceg.ith lLer sald three

() Uac.azz whnn the gpplicant submitted her written

regpesmteticen { ganmurz no. 3 ) it was repifed
by the respordemt ao. 3 { emexurs no, 4 ) asking

-

> . N co 2 . s
the appliceat %o subri’ docouzc %egry pTool in

‘f‘v

sipnort of her ciuim gs legally wedded wife of
the decsesed , but vhen the applicant submitted
a dstailsd representation ( eganerures no, 5 ) along-
~ vith variovns docurehtary preoofs in support of

her claly ; ao woply thersafter came to the

applicent,

o

(1) Beczisz Ttre appliczt therzeftor seni parious
mariadzr . letbsrs gnd fteleprors, Bat non -~ oF

¥

thess  raminders vere repliesd back,

(zii) Becezrse the goplicwnt wh last has seat g legel

‘W\ 2\
/ O’u JW—%ZV@‘ notice Gihroush B cow.eed cteling *haet 47 v A5k




® -

%W n afmdavis Soted 12,11.1087 1 dmaeruie Uo7
' *o the wgrpn 20T 0o 3 was gent by tlz

g8 not Pixed cad %l 2 arroars are not

c
st
[

[(¢2]
s
o
Q
(D
(¢
(=7}
].ql.

neid , thmn the anylicgat sball saclk redressal in

he oot ol Tar , but no meply of the sald notice
{ rovzma ey, 1) hag beeo oot S Shz gpplicent 4110

2t @i o gstion in this regoed has haern taken.

‘™ a2y Becmige 10 gay impe oed oxdenr htg heen pfasd

£ 0
PR T LY '"'“':-‘e!'-?-; O i
w Y e e T e
L - B T ) e 2 Ctal ™
ol o DAy ninelen ofF Uhe

—dri -
LA ™ .- . - *" - - " . Y, TUPSIN & g A
v - - ” Aoy Lol Lo EtenL o2 Bl Ep 1iere ’}3

o ond notise, tad

hoen Fiyed in fevaer

g B Beeo 2317 Yo Lw

fox) 0 Tormels *haner . sutien / gdleacs of tho

menaesf oot e AR elaly ~f the Ppnlietnt ig not

o &t - o o . o s plnct
rlezs Ut inag g ¥~ ofenp of nhirel juetice,
T e 2 oo™ " L S
Co Toheily of Tamedier s-hify ztcdr ..

Zyelile® £11 w¥e rem iy Imio7ihle %0 Ler, unler the

E. Mhe rrprescatiticn e’ 13.11,1987 wleng il

2 - —— N B ) - - O b )
crolicat T2 rerconlort ve o D ovenlled T




L

C.

@

- 23 =

vide letter dated 27.11.1987 ( =ammnexure no, 4 )
sgking the spplicant to submit documentary
pxoofs in support of her claim as legally
wedded wife of the suid deceased.

Thé edditional representstion dated 14,12,1987
was sent by the gpplicent to the respondent no,

3 in reply of the gbove , alongwith the suzid
doaumentary proofs, No reply was theresfter
received by the applicant either from the
regpondent no, 3, 2 or | , in respect of the
cbove , end nelther the aforesaid family pension
has been fixed in favour of the spplicent end nor
the same has been paid to the gpplicant till yet.
( The azdditional representation is smnexed as

gnmexire no. 5 whereas the said dgawmentary

proofs are ennexed from annexure nos., 6 to 20.)

The applicent has sent reminder dated 4,1.88

to the respondents nos, 2 and 3 end also to the
$enior Deputy Director R.D,S.0. Imncknow ( annexure
No. 21) ;5 *%he reminder dated 20.1.88 to the
respondent no, 3 ( amexure no. 22 ); the repinder
dated 21,6,88 to the respondent no. 3 ( amexre
no. 24); the letter dated 7.7.88 to the
respondent no., 3 ( amemireno, 25); Telegram dated
.7.88 to the respondent no. 2 ( sanExure no, 26)
md,the letter dated 10.8.88 to the linister
of Railways, Rail Bhawen, New Dglhi ( amexire

no. 27).

The legel notice d«ted 20,12,88 by the gpplicentt

Counsel was sent to the respondents nog . 1,2 an

- e

. ket N . e ’ o
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through registered post slongwith A.D. ( mnexmare
No. 1 ) for the payment of and fixation of the
family pension of the =aid deceased to the
gpplicant within =ixty days of the service of the
seid notice upon either of the respondents, But
neither the seid family pension has been fixed
in favour of the sgpplicent, nor the same has
been psid to her till yet ., TRurther the said
noti ce has also not been replied back to the
applicant by a'rqone of the respondents,

7. Hatters not previously filed or pending with any

other Courts., -

The gpplicent further declared that she has not
previously filed any gpplication, writ , petition or
salt regarding the matter , in respect of which this
appli cation has been made, before amy Courts or any
other sathority or any other bench of the Tribunal s end
, nor any euch gpplication, writ , petition or suti

is pending hefore zny one of them,

8. Reliefs Sought :-

In view of the facts mentioned in para 4 above,

the aspplicant prays for the following reliefs :-

(a) To issue en obder and / or direction metting
aside the impugned order of any one of the

regpondents i f eny egainst the gpplicantfsgnotice

dated 20,12.88 ( amnexure No, 1 ) =nd several
other letters,representations , reminders nd
telegrams ( smnexure no. 3 and from snnexure no.

5 to 27 ) , as the seid impugned order, if any



(b)
‘;
9
()
(a)
¢
(3)
9.
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has not been communicated to the applicmt .

To igsie an order and / or direchion to the respondents
nos. 1 to 3 or anyone of them to fix  the family
pension of the deceased , Late Sri Govind Ram

Gauniyel , Assistent in the 8.0, { R)'s section ,
R.D.S.0. , Incknow ag payable to the &pplicant on the
behelf of the deceased's fanily .

To issue en order and / or directio-n to the respondents
nos. 1 to 3 or eny one of them to pay the entire

due emounts of the family pension of the sezid deceased
to the applicant , efpnce end immediately , we.e.f.
5.11,1987 till the actual da‘be‘Lits payment,

To issue an order and / or direction to the respondents
nos. 1 to 3 or snyone of them to pay the fixed éome of
the femily pension of the said deceased every month

to the applicent, regilarily amd without eny default,

T issue eny such order / amd / or direction , including
an . order as to costs to the respondents nos., 1 to 3

or =mmyone mf} them, which in view of the facts and
circunstances of the case , this Hon'ble Tribunad

may deen fit, Jjust and proper.

Preyer for Interim Order / Relief ,

Tending final decision on this application ,

the spplicent seek for the issusnce of the following

o\ ) interim - . order / relief :-
LT I T

(a)

To issue =n interim order tmnd direction to the

regpondents nos. 1 to 3 or anyone of thex to p&y
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immediately end atbnce the entire due emount of

the femily pension of the gedd deceased as payable

from 5.11,1987 till the date of its sctual peyment

ad / or to pay meaintenance / subsistence

allowance or @y other =zmount becoming psayeble

/ to the spplicent ss interim relief ,

h (b) To issue en interim order snd / or direction to

the respondents nos. 1 to 3 or anyone of them

to fix the family pension of the deceased or

eny other smount / allowsnce / relief / maintenence /

sabsistance sllowance beconming peyzable every month

to the applicant for the mazintensnce and sairvivel

of the deceased's family , emd to pay the szme

remlgily every month to the cpplicent in future

+i11 the final decision of the case.

®y-

> (c) To issie en interinm ordef end / or direction to

the respondents nos, 1 to 3 or pnyone of them

congidered fit , just md proper in the cir -

cumstences of the case,

10.

The cpplication is being presented by the

applicent through her counsel,

1l.

(1)
W N (ii)
Wmﬁ‘ (1)

(iv)

Partiwlas of Postul Orders in Respect of

the f.gg}i cztion Fee:-

Number of Incdisn Postel Order..... g

Nane of the issuing Post Office .../ &

Tate of issue of Pogtal QOrder...

‘ost Office at vhich payable ”i@.@.@ \7.12 90

o)

i
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1.
8.
3.
4.

13.
19,

2.

22,
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. 25.

26,
27,
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iist of mmeclosires:—( AmEexures) :-

Copy of Notice dated 20.12,1988.
Sopy of the Death Certificate .
Copy of letter dated 13.11.1937 by the applicant,

Copn, of letter dated 27.11,1337 "oy the respon -
dent no. 3.

Cory of repres.nt tion duted 14,12,1987

by the anplizmnt.

Copy of the V" arriege Certificate .

Copy of the Invitation Card of the szid ilarriage.
Copy of the Photograph.

High Scbioad
Copy of theLM Certi ficate.

Sopy of the Transfer Jertiiicate.

Copy of the Certificsate .

Copy of the Certificate.

Jopy of the Saving 3en -t Account Ho. 6144,
Copy of the Prescription dated 4.4.63.
Copy &f the Resilwuy Pass bearing Ho. 2580.
Copy of the ledical Idantity Cord.

Sopy of the Churt gshoving reimbursement of
Muition ¥ ees.

Jopy of the Declaration dated 15.5,1967.

of
Topy of the Julcement/livil Judge , Pauri Garhwul

oy of the Zompromise filed in the 3uit Yo,
40 /Bl Before the Civil Judge, Peari ZFarhwal,
oy % ’ Wittt deadisl 22.2.1988

Cony of the Reminder dated 4,1.88.

Tooy of the Recirder dated 20.1.38,

ooy of the Remirder dated 21,6,83,

Topy of the Letter drted 7.7.88.

Copy of the Telegram dnted 30.7.83,

Jon7 of the Letter d=ted 10.8,85.
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Iacimosn LT TITTere]
Dt. |2, 1990 ( ~PPIIGHIT )

VERL FI CaTICN

I, the -bove n-med &pelicént 3nt.

g Ehelys Guniy+l, wifow of I-te Sari Govind Ram
Geuniyel, ix —nscigtent, 5.0.(3)*s Section of the
responient no, 3, resident of House of Snt.weha
Gos+in, DJer» Heger, Dhindha Shera, PoCe— LFfnrl
Ie=v, Luckhow do hereby verily that the contents
of per=s 1, 4, M1, 42, 43, 44, 48, 4(8)
4(11), 412, 413, 414, 415), 4(16), 4(17),
4(18), 4(19), 4 2), 421), 4(22, 6 7, 10, 11
«nd 12 of this aspplication ere true o0 my persondl
inotdadge end those of peres 2, 3, 4(7), 4(9),
4(10), 5, 8 enc. 9 o” this épplication “re believed
by e to be tn®, -né -t I heve not suppressed

any meteriel fecas,

o0\ )
Incinow ENRYZIRIIERAS

Dt 1944, 1990 sspplicant / Petitioner

Yo,

The Jeglistrar,
Zuclmow Giraait Bench,
Iy cknow,

I identify the gbove
epplic-nt vho h«s sigel
before ne,

(A panant

( s, G, Thasmen®)
advoctte

Counsel for @pplicén
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Smt., Kaushlya Gauniyal esescee Apvolicant
Versus
Union of India & others cecsacs Resnondents

-——___.—————-———_————-_—————_—..._— —————————— ——— ——— T — - . S W T - —

1. Tha: the contents of nara 1 need no replye.
ec'_-
2- That the contents of vara 2 (a) are partgally

L 8
wrong =nd misleedine hencé denéid. It may be submitted

1T | p
dmat the/§822§833a and her sons znd daughters were
> enjoyine al« the fzeilities granted by the Denartment to

it emplyee's family members, &< for instance Medicalg'
fdentity card for medical facéliies, éailvay Pass, Ration
— scheitee |
card, the reimbarsement of childreqLand joint Bank ..ccoun
<

I o w
“Cate. It was all the time il the X knowledge of the resmo
Y .

,dept's department that the devonent yg'the latafully wedq
\ ! . . ¢ g/"‘/‘j "jr'
“.__M‘L;///fj;’,{ﬁife of Lt. Shri Govind Ram Gouniyal and entitled to zall
ey o & . [,
2,2..1" l a_ . S
the nrivil%es ann facglities of a house wife na#Lgn empl

which the deoonent wee enjoing without Y, inté?ption

within the knowledge of th&Drespopdants) N3
o RIS

QQ.....Z.O.
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The deponent has no knowlege of the s2'd declsration vhich

is as such denied.

3~ That ié;relation to the coﬁt@nﬁiLBf vara 2

(b) it is submitted that the said Smt. Dikka Devi Gouniyal
had been living with the deponent since bgéinning and

it did not matter at all whether Smt. Dikka Devi Gouniyal

or the ggnoneqy‘gpnlies for the si?d succession eertificate:
for=toter ) the deceased's said m mother Smt. Dikka Devi j“
Gouniyal has also executed 'ILL dated 22/2/1988 entitling the
deponent to'§E§§§§§’to the Qntlre estate bemng law fully

wedded wife of 3 Lt@.Shrl G.R, Gouniyal .

o N
4— That contenkt of vara 2 {C) are vrong , self
V
contradictry , misldimg-h misleading hence denid for the
V o~ also
se8¥9ae reasons stated ahsveA}n the vetition. 1In this
| 4

para’it is admitted by the respondents that the deceawed
v o
gave some "false statements " for ofobdbtAaning Railway Pass,
- —
i.edical Identity card and f;e reimbersement in favour
y

of devponent and her sons and daughters. This admission
clearly nroveé that the deceased has dlclegﬁsd to the

<
respondent about name, age and relationship of the deponenﬁj

-

her fon or daughter with him, on the basis of which such

pasges or cards were used, No such obéection was ever

JLfL«7=‘@;éised by the respondent against the fdentity and status

Lol 1 Rely ’ wille
of the denonent, her son or daughter, ebatue > the

ST M

deceaced,
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5- That #®® relation to the contants of vnara
L
2 (d) it is submitted that the deponent had full knowledge

of the succession certificate being withdrawn by the

[
deceased's mot-her I&& Shrimati Dikka Devi Gouniyal

&N L.
being€: eldest member of the faimly, who was living with

the devonent. In fac} the deponent h;g/given her no
Lo~
objection affidevit ﬁ:!n the withdroggrl of the said

¢ oL
certifecates by Iie Smt. Dikka Devi Gouniyal paasinmi-vafﬁ

"L_

huﬁher of the deeeased who was carrying out the menagement

e
of the house being eldest mambher of the faimly.

a N
6— That the contents of the para 3 and 5 no
reply.

a : _
T- That the contdnts of the para 4 aremy wrong
eand denied.

-
8- That the contants of vara 6 are service

“ «
recerds of the deceased, hatereguire no comenentat,

—

: 941\ That the contents of vara T are wrong and

. W, — ‘.

’ mlSl&?dlng hence denied., It may bepointed emé out

Q’///’" .zﬁét the deceased had obtained dlvorc%~w1th Smt, De{ka

2727%7

Devi Gouniyal on 15th ﬁay 1967 as oer’:ﬁggggggégg rules
v e
tm—tke and thereafter the deceased gotmarried iwmfithe
d"
devonent 1awfully09n 02.02.1968 as per euneceaing

customry rites., BE

STy SHAUS
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But letter on so as seek the declatation of the court,
[

v fo
the deceasd gavedivorceLSmt. Dikka Devi on 26,02,1982

L
and abtadnd a decree of divorece ,

L S
10- That the contants of the para 8 are wrong ané
|

misleading hence denied, The s2id succession certificate
was withdrow by late Smt, Dikka Devi Gouniyal being
eldest member of the deceased"’E faimly comprising
thedeponent her sons and dauphbers Sd well wita in

the knowledge of the deponent who has also given hmf—
no objection for withdrawl of the said @ certificate

by the deceased' s mother,

11~ That the contents of para 9 to 13 sre wrong and

denied,
o .
12- That the contents of the pars 14 need no reply,
13- That the contents of the para 1 to 12 of the
[y "

appliction ¢ petition are reiterated as correct,

) "%'L":ﬂ’?

7

Thokmow - AT RN

( Deponent )
Dated- 22/2A3

%@@wfﬁﬁm
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VERT FI CATION
I the above named applicant Smt, Kaushalya
Gouniyal, Wa,ﬂ-d.ee-w widow of Lt, shri G, R, Gauniyal
A
resident of house of 3Smt. Asha Gosin, &8 Deep Nagar,
Dhindha Khera, P,0., MNanak Nagar, Iacknow, here .
‘ e
by verify that the contents of para \ to 1}&B
T

true to my personal knowledge and those of paras [9

are believed by me to be true,

o\

Incknow, (Deponent )

Dated:- 22/2/3

T idenitify the above deponent
who has signed before me,
( S.C. Dhasmana )
Adocate

| Comansel for applicant.
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asgistratien Laeds see w11 /7 1930 (Ll.

b, KOAUSHALYA GAUL ZZil avvvneeesss arnlicante
Y o

&T3SUS

Uniep wf india & OtReTSs eeissvesses Imseoudants,

LICLY Oh SEoALT F /TS2ChU S see 1 ts 3.

I, ., SSiGAL aged aucut 52 years, sen of
ari D,D. Sehgal yresently pestad as Jeyuby
Lirectur/dstt-I in the effice ¢f the llesearcn,
Desipns & Standards Orgorisatien (idnistry of

=ilwnys), luciknew sclemnly state as under :-

7)/ o Te That + =zu2 nresently wurking as Yejuty
7
><fr Lirectur/Pstt-I in the sffice ¢ the nsesenrch,

O\///lesigns ¢ Standar.s Yrganis tisn (harsinglter cglled

as 4U3L), Lucknew and hove eeen duly aulherised en
welnlf of the respmndents Ior Filing the ingtant
re-1ly. L lmve werused the rslsvant availe=dle

gths instsnt cags Xeat in the

G
5

racerds rel=zcing t

for

sfficial custndy of the answsring resnendent and
nove plse gene throuph Lhe Aprlicatisn £il=d oy
the Ar-licant alengwith Anpexures and ~v? been
acjuzinted with the facts snd circumstances of

thas cnse depesad velsw,

P Timt tefers ;iving garawlse re:ly te the

&

Ayprlieativn the answerin, respen’ents cravs lezve

/\r\\'\\‘! '?"-"‘“w':e-—-?‘/,
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of the Fen'sle Trieunal te state certain relevant
facts which are necessary and esgential in apprecige~
ting the centreversy invelved in the instant case.

They ar® as under :

(a) Tuat late Skri Gc'_vind fige Gauniyal wag
appeinted as Lewer Divisien Clerk in HDSO
Welofe 2€412,76 and susgequently get preme~
tign te the pest ef Assistent weeofs 16011
while werking as Assistant ir scale R 25-8
(R3), ks expired en ol 11.87, iew, wefere B. .
actual retirement, The Applir:in‘t, st
Kaushalya Gauniyal ig allegedly claiming as
widew ef the deceased, Lut ne such declarra-
tien/statement was submitted ky late Shri
Cevind Ram Gauniyal during his entire service
1ife ti1l death en c.11.87, In this cemmec=
tien it may be nentiened that the deceased,
.ag per his statement availawle in the record,
hgd mar:ied ene Smt, sahadevi in the yea. .l
1956€ and altheugh they had a chile Wsut
sukssequently the child @ied, Thereafter,

they haé ne iggue. It is further stated that
1ate Shri Govind Lam Gauniyal dic net maintain
nis married wife Smt . Mahadevi vl kst

meved an applicatien in the Ceurt ef Hen'wle
Givil Judge, Pauri Garhgg}. irter cengldering
the merité ;f fhe case, tre Hen'wle Civil
Judge, Pauri Garhwal in kis judgement dated
26,03.22 passed an erder that the m rriage

NN




Annexure
‘Uﬂ—"

Annexure
CA=La

(®)

2N
3

. of Geviré Ram Gauniyal with Smt. righadevi was

disselved ( A true copy ef the said Jud genent

is urmexed as Annexure Ca=1} This apart a

cemplaint was alse received in Fewruary '75
frem Sut. iahadevi, married vife of late Shri
Cevind fam Gauniyal that Shri Gauniyal haé
dessrted her gnd married ¥ ansther lgdy fer
the last 7 Yyears wut as late Shri Gauniyal did

‘net repert the matter te the Cevernment whick

was required under the Railway Service Cenduct Rules
1966 that ne Rallway Servant sheuld enter inte
er contract a marriage with a yersen kaving a
speuse living, previded that the Geverrsent

may permit the Hailway Servant te enter inte er
centrget such mgrriage. Accerdingly he was
taken up and igsueé with a Charge Sheet wits

3 articles ef chgrges fremed against hin,. His

reply was censidered, He sumitted hix

@sclaratien dated 27.k.® during the ceurse of
enquiry preceedings that Smt, nahedevi was
nig legally wedded wife znd kgdé ne children,

' He glse declarsd that his faully censgisted ef

self L5 years, widew metker ef 78 years and
witkew gister ef 52 years ( Cepy of declaratien

iy gnnexed as Annezurt CAmZe Do

That after the death of late Shri Gevind hgr
Gguniyal, Smt, sahadevi (diverced wife ef
the dezeased empleyee), Sut. Dikks Devi
(nether ef the deceased empleyee), and the
asplicant applied fer paynent ef settlement
dues and pen;innary wenefits, Since there

were 3 claiménts vide letter dated 29,12.88

NN g dmepy




al2ure

el o

SEE3 T,

(c)

(

)

. (copy =nclesad as

S
'

fh oy

[R Re-1t4

war: pgitsd Te preduce successien cartificate,
..3wevar, s Smt. Dilia Jevi (mether of Lae

decasse€ e layea) alcne produced the successien

certificate duly pranted by coen'kle Civil

Judge, ialihawad, luchnev as per Judrenmsnt

dgtad (4.02,890 (cepy enclesed as snnexurs cAcb),
en its “asls, all settlement fues w~riaining

te late Shri Geviy :gn Cauniyal were accerdinely

3

raié to her,

Thot it 1s further submitted that late shri
Cevin” Ram Jsuniy-~1l during his life time never
subnittzd any declnratien te ths affect that
ne nd married  Smt, Kaushilya Gauniyal
(arylicant) and she is his legally wedded wife
and zut ef trhe said wed-lock she has four
cailéren,

~awever, late Sari Gevis -an Gauniyal en false
gtatarsats availed the senefit eof Railvay
Pnsses / PiCs, dedical facilitiss and fees

reimbursed etc,, further,

Thgt meither the apriicant preduced the
guccessisn certificate ner there baine any
declaratisn Ly late Sari Govind dan Gaunlyal
that the grvlicent is his legally wedled wife,

8hs 1s net legally entitled fer any claim

and the aypplicatieon is liable te e dismissed.

NWVJ—imp)S




)
3. That the centents of poras 1, 2 « 3 ef ithe
Ar 2licatien crll fer e cerments weing matter of

recCari,

Ly That the csntants of sara W(1) ef the Aprliea-
tisn are cenlad and in reply the cantents ef pora 2

2f ths lustant Teply are reitasrated,

5 That the centents ef wvara 4+(2) ef the Arplica-

tisn cali fer ne cemments sding a matter ef recsrd.

fe That in reply Le ths contents ef para 4(3) sf
the irplication, it 1s stated that latn Shri Cevind
iia. Gauniyal [feceased) was avpeinted as Lever
Division Clerk Wesels 26,12.96 in this Urg- isatien
and expired on O4.11.,1907 rendering ac.ut 31 years ef

garvics snd net 35 years as stated.

7 That the contents =f prras (k) ts L(10)

ef the Applicatisn are not cerrect and hence denied,
in rerly the centents of peras 2(a) ts 2(2) of the
ingtant re-ly are reitareated, Ilowever, it is further
stoted th-t lote Sari Gevind Hax Gauniyal during

vig 1ifz time 2id net submit any declaratien ia the
effice that e get his secon. marriage with St o
Kaughalya while 'iis first wife 3mt, cghadevi living
asr even ~e teek periission fer his sscend unrriage
Quring cis servies 1ife till deatk. st 1% alss
vertincnt to mentisn hers tral as per the details
of tauily enksrg subzitted by 3.t. faushalya

through an affidavit dated 12.11.57 ( Amnexure Hau,3

NNt/
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te the Applicatien), the age ef the eldest sen,

Iremed Gguniyal was 16 years whereas the deceased
diverced hig first wife, Smt, righadevi en 26.,3.82
meaning therewy trat Smt, Kgushalya married the
deceased nefers the diverce teok place with first
wife, This was quite illegal under the Kailvay
Impleyees Service Cenduct Hules As such, the sscend
marriage ef the deceased with Smt, Kaushalya 1is illegzal
2né nat tengwle in law and hence the claim ef the

Asplicant is net acceptale,

That in reply te the centents ef paras 4(131)
ond %(42) ef the Applicatien, it is stated that Smt.
Kgushalya was duly infermed under this effice letter
Ne, A/Ef—9%%-dt,-27.11.ﬁ7 (snnexure Ne. 4 te the
frelicatien) that late Shri Gevind Ram Gauniyal
exerciged his neminatien fer payment ef SRFF dues enly
te Smt, rghadevi and ne ether neminatien papers are
availawle in the recerds. It is alse st.ted that
when Smt, Kaushalys (Applicant) aleng with ether

claimants was asked te susnit Successien Certifi€ate

frsm the Cempetent Autherity fer payment ef ether
dues of the decegsed unéer this effice ieme, Neo, A/EP=
okl dgted 29,12,88, the anrlicant ceuld net preduce any
Successien Certificate ner ceuld raise any ebjectien

te the Netice issued by the Yen'sle Court threugh Dainik
Samachar Patra while Successien Certificate was

issued te Smt. Dikks Devi, widew methker ef the deceas=d
Therefere, the claim ef the Asplicant is denied,

% That in reply te the centents ef paras 4(13) (1)

te 4(13)(xiii) ef the Applicatien the centents ef

NN ptgf
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paras 2(a) te 2(d) of the instant reply are reiterated

ant any allsgatiens te the centiary gre denied,

10, Thgt in resly te the centénts ef paras (14)
te 4(22) of the Awplicatien, the centents ef pares
2g) te 2(d) and paras 7 and 2 of the instant reply
are reiterateé and any allegatiens te the centrary

are danled,

11e hat the centents eof maras 5(i) te 5(xv) ef
the Applicatien are emphatically deniesd, in resly
jt is stated that the grsunds put-ferth are net enly
devald ef any nerits sut alse net legally sustainable

in law and the same are liuble te se rejected,

12. That in reply te the centents ef paras & « 7
of the imwiicatien, it is gtated that the Asplicant
is put te strict srsef regarding the averments

mede therein.

13, That the centenfs ef paras & and 9 ef the
Arrlicgtion are erphatically denled. In reply the
centents of paras 2{(a) te 2¢d), and yara 11 of the
{ngtant reply are reiterated ané as such the
Avrwlicant is net legally entitled fer any relief er
interim relief prayed fer and the insteant Asplicatien
ig liawle ta we dismigsed with cest.

1, Tngt the centents ef paras 10 te 12 of the

Aprlicatien eeing matter ,f recerd neec ne

cerrient s

ﬁfﬁvaﬁ4_¢/
FPluce : Lucknews ~RESPONDENT
Dated ¢ 2A=1l= 224
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o . " Lo i . Lo
P ST A L T « Y T S0,

sy -iede 832GAL, posted as Dy,lirecter/bstt--,
in tos effice ef dessarci, Ussigng & standards
vroanis«tisn Giinistry eof nailways), LUCKIOW .o
nwersuy varify thal the cermtents ef paras 1 & 2 ef
the iastant reply are true to ay persenal newladzs
and helief and taese of paras 3 te 14 are basad en
the «ievledye ferived frem the available racsrds
reistin: te ths instant case kopt in the efficilal
custody sf the answaring respondents, and legal
advice, .ething material has ceen surcressed and

nething stated herein are falsge,

Vorifine this AN aiy er Movembis,

1,52 at Lucknew,

NN gdon]
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Proceedings of dnguiry against Shri Govind 2.2 Cauni S
dssistent, RL30, Lucknoy, held an 27%h April, 1973, fﬁl//
- ' ~— ’
- _—

/

dave vou Jdoen ¢ae chargs saee: aad reievant docuriests )
Yaea

AT3 You married ?
Yes, T anm marTied.

ATC You awarae of the 3ervico Conduct Rules, specially
Pertaining zo bigamous arriags ?

YQS.

dhether yoy Jere marriasd wnen you Joined RDSO ? aAng i~ 30,
dld you mentign this fact in Jour cioarge roport ?

_Iw?aemma:;ggdagggg_}mjggggg_ig§g,~There Yas no procaedure

10 report thig fact at tae tima of 2irat chzrge ropor: and
30 iT wasg nc Tr2perted.

To which Place your wires belongs ? What is your permanent ho:o
address ? What {9 the name and barentage and original home
address of your wife ?

My wife balongs to district Garhwal, My home address i{g =-
Village - Pali, Tehgile Lansdonno, Garhwal, My wifol's ngme
is Mahadevi, she is daughter of late Shari Givanand Badola,
Village Badolgaon, Tehsile Lansdonne, District Garhwali.

How Bany childfen werg born out of the wedlock ? Stata their

date of birth, name -and st ate what they are ncw dolng, iuecludi
addresses of schools etec, '

I have no L ssues.
M*mv——‘-
¥aen did you first bring your wife to Luc:nod} Hhether you we
fesping your ¥ife with ijyou whaen you were at Caittaranjan 7
'“gwggggghgugxmlife to Luctnsw in 1942, Yes, I us koeping my wis
with me Vhen'l&aa~33“@31??33553557"1w”* :
Who ig Shri Hati'Hahadevi and howis related op Known to you ?
Sha 13 ¥.Wifo, married to nme 1n 1956,
As alloged by Shrimati Mahadevi th 4 she is your legally wedde
wifae, whai Save Jou Lo azay. Had you any childr%ﬁ from her ?

She iz my logally woddad Wifo. I have alrcndx“staggq_gag§“£_h9
Ao _issues. r N, ———_22.0ndy sta
bl T e
Lo

/ ALy [ »i
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Have you 39t & Medical Identity Card ?

%

No
Are you living inp Rly colony (RDso colony) angd ig so, why
you are not availing facilizies of medicgl ‘Teataent

Lrom
1y hospital ? :

t:eatmnt.

youxr

not taken/taking Passes/PTOg for my caildren.

T e BRREER o K L TV

Lindly zive4 det
ages wno grae

family Qembers wity nanes and

at prosent ?

ails o2 youxr
living with you

fagi;y at present co

S AT e,

Sists of -LSelr, (45 yTs),
= T 2. Widow Do ther(
3. ¥idow sister(

Tam

Since when Shrimacy Mabadewvy is not living with you ?
Since JanUary, 1975.

After January,
and if 80,

1975 have You helped Snrimati

in what Capacity and what type orf help ?

Have vou et o=v Insnrzncs PClizy ? azng 12 s5, whs iz t&
for itg beneritg ?
I have mo Ip Sirance Poljcy, ; -
/ , i/L") L) 't/"
T e 1] ’
i Ly ]y
[ ¢ .
4 PR O J ;
ré/'(,kvb el —_—
v . -
— {7 |
h . |-
SOR/FLE
Lot S77
Ly et -/
L /31_,\;‘-( ,\h‘\' ﬂv\-el—-:)\/
e . -
PN ' s
'/ a ) 9‘ 'I‘\ - al
r - o '~‘- h .

Hanadevi financially
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Srt. Dike Devl, widow mother, Smt. Maha Devi, the
first wife {since diverced) but getting maintenance from
the deceaced till his denth ané Spt. Xaushlaya Cauniyal

0& ' _Y\\Af \ | d/ﬁﬁgr ‘ o)
v\n’ﬂ ,/ = E \ | {2)7'?\' Vf@ Y

claiming to be the vwife of the deceased, vho have submit-ed

their claims separately ror payment of gettlement dues in
res-ect of late Coving Ram Gauniyel Fx. isctt, who hed
expired on 4.11.87, are informed that they should subzmit
the Succeesion Certificete issued under the provisicns of

Successicn Act 1925 from tne Competent Court of the respeéiive

jurisdiction, establishing clezrly their right to the ¢clairs
1o enable this office to arrange payment to the legsl heirs.
They are further informed that while raking an aprlication

in the ccmpetent Civil Court, they shculd clesrly rention
that there are other clalmants slso fcr the dues 80 that

proper notices are issued to then by the competert Ccurt of
juridiction for the issue of Successicn Certificate in favcur

cf cne or all.
2e The fcllowing settlement dues will be payable on

sroduction of Succession Certificate tc the concerred party i«

I. Decath-cum Retirement Graduity 3 B 62,000.00
II., SRPF 1,865.00
IIX, ia; Gl3 @ 40,000.00

b) Discounted value ‘ 1,944.C0
1V, Leave incashment fcr 146 days § . 11,000.00

_ V. Salary for the period from ?1.11.87 to

. 4.,11.87 ¢ 312.00
VI. PL Bonus for the pericd from April 87 -
- 4o 4.11.87 ¢ . . 1,350.00

| Total: &.}2,18,411.9@
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l Succession Certificate No. \(\ of 1e82
: (tnder Section 272 of the Indian aucceqeion et 1225)
E ' In the Court of Civil Judge Malihabad at lucknow.
Misc, Case No, 122 of 1088
Dacided on : 4.2. 1c8¢
? ’ smt, Dikka Nevi Gaunival , aged about 85 years , widow 3
; of Iate Shri Tharma yapd Cauniyal resident of House ?
E Yo, B.36/23, B, D, S,0, Colony, Manak Nagar ,P.S.Alambagh .
7 Lucknov, 226011, +v...Applicent. K
_ %
y E Versus -%
T The Estate of I1ate Shri Covind Fam Gamniyal , son of |
| ' Iate.Shri Tharma Napd Caurniyal , resident (at the time ’
of death ) of House Fo., B-36/3,R.D.E.C. Colony,¥anak magar"‘
P.S, Alambagh , Iuckﬁow. 926011,  eessCPPo rartv. ,-3
. To, | /
T Smt, Dikka Devi Gauniyal , aged about 85 years | .
7 widow of late Shri Tharma Fapnd Guniyal , resident .
of House ¥No. B_36/3,R,D,5,0, Colony Manak Nagar /.
h P,S,Alambagh Lucknow; 296011, ..Grantee/Applicant.
o f 1 ‘
4 : Vhereas you applied on this 2nd day of -

November 1288 for a Succession certificete under part
X of the Indian Succession Act 1025 in respect of the 3

following.debts and securities as namely.
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Sacurities

S.Yo., Distingulshing MName ,ititle Amownt as Marketvalue)
number or letterorclass of per value of csgeurity

| 3 of security of security of security on the date
! of applicat

e _ ion for cer

“ i ‘ tificate.

4 ’I’

" r 1, D.G.Research,Pesigns Death cum Rs.62,000/.Rs.€2 4,000/

3 &Standard Organisation Retirement i~
Govt, of India,inistryGratuity ?)
of Failways,Manak (D.C.R.Gs) :
Nagar ,Iucknovw,ll, :

2, " " - ¢, I.S. RS.40,000/_RS.40,000/- *

| 3, " " Diecounted ValueBs. 1,944/.Rs, 1,844/,

a, " " s.B.D.F.  Rs. 1,865/_Rs, 1,865/.

' 5., " "  leave #pcashment Bs.11,000/.Rs. 11,0004

. 6 " " Salary for the Rs, 312/_Rs. 312/,

- period from
1,11,87 to 4,11,87

7. " o ?,1.Bonus for Rs. 1,350/.Rs, 1,350/~ -
for the period
~ . from April 87
g _ : to 4,11,87

Total Bs.1}8 3\7’1=°°\R;.1,19,H71=m _

This certificate 1s éccordingly granted
to you and empovers you to collect those debts and
receive the (interest)(devidend) (on) (negotiate) and

(transfer the securities). ' i

Givaﬂ vnder my hand and seal of this

oo
4 ~

court on this 4th day of February 19890, (/f}ﬁQNva/ﬂ :
. ] (e T N 4&
_ - Tt I

Freveen Y CW - {k,5,00HA |
' Civil Judge Malihabad '
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